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important is the accountability of the public schools, the private schools; 

whether they have special sections dedicated to the special children, and 

along with the education, what is equally important, Sir is the residential 

facilities and also the vocational education, so that those, who can sustain 

themselves in a caring environment, can also contribute, through their creative 

skills, to the society and also a policy to take care of them in their old age. 

Because if their families do not take care of them, and if the society and the 

State also reject them, it would be very cruel. 

MESSAGE FROM THE LOK SABHA 

The Appropriation (No. 4) Bill, 2004 

SECRETARY-GENERAL: Sir, I beg to report to the House the following 

message received from the Lok Sabha, signed by the Secretary-General of 

the Lok Sabha: 

"In accordance with the provisions of rule 96 of the Rules of Procedure 

and Conduct of Business in Lok Sabha, I am directed to enclose the 

Appropriation (No. 4) Bill, 2004, as passed by Lok Sabha at its sitting 

held on the 1st December, 2004. 

The Speaker has certified that this Bill is a Money Bill within the meaning of 

article 110 of the Constitution of India." 

Sir, I lay a copy of the Bill on the Table. 

HALF-AN-HOUR DISCUSSION 

Points arising out of the answer to Starred Question No. 67 given 

in Rajya Sabha on the 6th December, 2004 regarding 

Disabled Students—Contd. 

SHRI SHANKAR ROY CHOWDHURY (West Bengal): Sir, a point of issue, 

which Shri Anand Sharma made, was about MPLAD Scheme. I do not know; I 

have been doing it and I do not find anything wrong with it. I mean, there is no 

objection. 

SHRI ANAND SHARMA: Since you have asked this question, I would like 

to say that I got a request from the Bishop Cotton School, Shimla. 
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They had organised a three-day workshop for the disabled children, for the 

challenged children. They wanted some support, whether we could buy 

stationery for them, whether we could pay for the accommodation or get some 

furniture. I wrote to the Department, but, I was told by the Department that there is 

no provision. You can contribute if you set up a school or support an 

institution. 

MR. DEPUTY CHAIRMAN: You can write to the MPLAD Committee. 

SHRI ANAND SHARMA: Sir, I have already written. 

����� !
� �Z� (0A� >��') : QR�.�� 0
���
�� �ह���, �� 
ह!� �� %� ���� �  �ह�� 
��! 4C�� हE� - �� �ह �ह�� 4�ह�� हE� �� �ह �.W� �� ह, �ह ��C�� 3�� ����=@� �� �E�� ���F�+ 
��.!� � ����=@� �� �हM ह,, �ह�� ����=�� ��ह� ह,, .� 6C`�� ह� $� �हC� �&�
�����=� ह, 
$� �� �ह ��4�� हE� �� �हC� 2qV� ह, �� #
 �ह�� �,1� ह� $� #
�� �z� ���� ��� %���  a
� 
#
 !�6P �� ��� �C��� 4�ह�� ह� - it is absolutely shocking for me to see the number in 

this House when this special discussion is going on. If people like us, who are 
representing so many other people, do not have the sensitivity, how do yoy 
expect anybody else to feel the same way? I suggest the education must start 
here with Parliamentarians. 

�� ",��
�- ��- (0;���) :  ��, �� %� �.W� 
� ��!�� ह� .� ��!�� ��  ��� �� �ह�� �� 4!� 
���� ह� - 

����� !
� �Z� :  ह� �.W� 
� p�� ह� ह��� ह, , ��(+  �ह� �.W� �हM ह,- it is a very 

unfortunate thing for Members like us, who are absolutely new and who are just 
learning the process of this Parliament. Sir, I have been working with these 
children for the last 25 years. Except the parents, nobody is aware of the 
problems. I therefore, suggest that in our primary schools, a certain moral education 
should be made compulsory, where all other children learn about the challened 
children. They have no sensitivity. They do not understand them. When they see 
a challenged child, they think �ह 
�6! ह�, �ह �हC� 6!� ��� ह,- They must be taught 

sensitivity. Sir, we are not teaching sensitivity to our children in schools. Why 
should only NGOs be doing things like this? How is it that we never every 
discuss them, whether we are discussing finance, whether we are discussing 
education, whether we are discussing welfare, we never ever think of these 
children. 
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Sir, I must tell you that mothers who have challenged children suffer the 

most because they are condemned because of lack of education. And it is 

very sad when the poor families who not only have one challenged child, but 

they have these kind of children. There is a method to find out if your child is 

going to be a challenged child, physically more, than mentally, in the womb of 

mata. 

I think it is very, very cruel to se these children. I have been working with 

them; I have taken children all around the world. They are very, very 

creatively inclined, and, they should be given special attention. Actually, it is 

very difficult subject for me because I am very personally involved. 

Sir, our teachers in schools do not know about a simple thing like dyslexia. 

It is a very, very minor deformity which can be rectified within a year of child's 

birth; if you get to know, it can be rectified. In India, nobody knows, the 

schools don't know except few schools who realised that the children are 

having problem in reading, and, there is no such provision. It is very, very 

minor thing, and, dyslexic children are considered to be brilliant children. Sir, it 

is very unfortunate that there is no awareness. I would like to request the 

Minister—I don't know I just see very few people here—and, I am sure, Sir, if 

you bring in some kind of Bill, or, if you could speak to the Cabinet, may be 

something can be done, and, I am sure, all the people who are present here 

are really the people who are concerned, rest are not ...(Interruptions)... 

AN HON. MEMBER: May be they are not aware ...(Interruptions)... 
 

SHRIMATI JAYA BACHCHAN: I am sorry, how can you say that they 
were not informed. I think this is lack of sensitivity. In fact, this kind of 
discussion should be taken up early in the morning when everyone is very 
aware, and, receptive. At this time, everyone is tired, and, not so receptive. I 
know there are parents who can afford to look after mentally and physically 
challenged children. But they do not know how. There is no organisation to 
help them. Physically challenged children still have some help, the brothers 
help, the cousins help, but what about the mentally challenged children. There 
is no organisation where they can be left after the parents have gone. That is 
the biggest worry of a parent who has mentally challenged child. I am a very 
new Member, and, I am not aware of the process. Sir, I request you, since you 
are here, #
 6C`�� ह�, #
 %� 4�� �� #6� �G�%�� - 
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And, I am sure that we will not support you. I agree with what Chandrakalaji, 

with Rajeevji, and with Anwarji also, that a certain amount of fund from the MPLAD 

funds should be made compulsory for these kind of activities. It is my request 

through you, Sir. In the end, I thank you for having given my the opportunity to 

speak on this very important subject. 

SHRI SU. THIRUNAVUKKARASAR (Madhya Pradesh): Sir, Jayaji spoke very 

well. Mr. Sharma also spoke very well. But every time, we are accusing the other 

Members who are not present here. When it comes in the print media, people 

think that this is the seriousness with which Members of Parliament are 

...(Interruptions)... 

MR. DEPUTY CHAIRMAN: The whole country will be seeing. 

SHRI SU. THIRUNAVUKKARASAR: Sir, all the Bills, all the Resolutions, 

everything is important. But sometimes, there are some other important works 

to be ...(Interruptions)... 

SHRI RAJEEV SHUKLA: Sir, even the media is not present here 

...(Interruptions)... 

�� ��. ��. �ह	�
��	
� (������) : 0
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 �  �(���!� 
4,!�v� 
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� �ह ���� �C�<�� ह, �� �ह 
�D
�� ह, �� 26� �,!�� �  #� �� 44< 
ह��� ह, ]� �,!�� �  �हM #� �� 44< �हM ह��� ह, $� �ह 44< �हM ह� ��� - #� �C�� #
�� 
���� �C V >3� 01��� �� �� �S�� ��!� ह, - �ह���, �� ����� हE� �� �C ��� �� �ह ���� 

�(� &� ��� ह� &�P�� �� �6.�� �� ����� हE� $� �� ����� हE�  �� �6.�� ��* imperfect 4�� 
�हM ��� ���� ह� - �� ����� ह�, .ह 
�(, &� ����� ह� %��!� �C ��� �� .ह ���� 
�(, &� ��� 
ह,, .ह ह�  �'��Q��+ ह��� 4��ह� , 0��� ���-���� !6��� ह�  ��E! ���� 4��ह�- 
�R�C ह���� 

E.+ 
C`WP �� �� 
E.+ �.Q���]� ��, 
�� �हM &�� �� p�� ���� �� p�� 
�D
�� ��! �� $� p�� 
�.�������� ���� �  ��! �� �� �(���!� 4,!�m� 
��� �� ����� �� !�6 �C' �हM हC# ���� 
�� - 
�R�C �,��-�,�� ��� ��!�, �CQ�� #��, �.��� #�� �� %���  ���� �  ��4 'C` हC* ह, ��R�C 
2�� �� ह� 0� 
� ��� �हM 0��� ह�- �,�� 2�� ��� �� ��! �ह� �� $� 
E.+ .k�]� �� �� ��!�, 
ह�� 
�� ��4�+ �हM ह, �� %��� ��!�(P �� ��� ��  - ह���� 
�� %��� %�(�=@&4� �हM ह, 
�� �(���!� 4,! m� 
��� 26� %� ���c�6 �  #�� 
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ह, 26� .ह case out ह��� 4�ह�� ह,, ��4C�! �F! ��  �!� �� .ह ��� ���!�� �  #�, .ह 
�F�!�� 0
!dQ �हM ह,- 26� .ह @�� �  4G�� 4�ह�� ह, �� .,�� U!��(F�+ 0
!dQ �हM ह, �� V�" 
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�� 
हC �4��� , 0��� ह�!� $� ���� �� �� ���� ह,- 0���  �!� हFI=
�c� ह��� 4��ह�, 
0���  �!� �?�6 ह�D� ह��� 4��ह�, 0���  �!� =�E c� ह��� 4��ह� $�  ���� m���� 0��� ���� 
�� 2�Q��� ��!�� 4��ह� - .ह ���� �ह�� ��� ���� ह, 0��� ��=�� ���!�� 4��ह� - %��� 
��(+  .�!(� �� �� �� ����-�CQ�� �  ��!�� �हM, because they are the perfect children 

of God, they are the gift of the God and we should treat them like that, �, 
����� हE� �� 26� %� ��.�� �� !��� ह� 4! 6� �� ह� �`� 0��� �!� �� �� 6� , QR�.�� 
- 

�� 2������� : ����� ���' ��, #
�� �� �.�|� �� �!�� ह, - Now, I request the 

hon. Minister to reply. I am happy that this half-an-hour discussion was a very 
good discussion. I wish there would have been more Members to listen to this 
excellent debate on mentally challenged children. 

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): As 

Chairman of the MPLAD Funds Committee, most of the requests are made to 

you, Sir. 

MR. DEPUTY CHAIRMAN: Let the requests come. But here we had a very 

good discussion. (Interruption) 

SHRI S.S. AHLUWALIA: Sir, if you allow from the MPLAD Funds, at least, 

one rehabilitation centre in one district can be financed. (Interruptions) 

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, it is actually allowed. I 

have got a clarification from Mr. Oscar Fernandes. Let me explain. In three 

tribal districts of Andhra Pradesh, I am doing precisely this. Twenty-five per 

cent of my MPLAD Funds for the next six years are devoted for setting up 

rehabilitation centres for physically and mentally challenged tribal children. 

(Interruptions) 

SHRIMATI JAYA BACHCHAN: Do you monitor it? 

SHRI JAIRAM RAMESH: No. It as actually being inaugurated today, there 

is a whip and I have to be present here today. (Interruptions) 

SHRI S.S. AHLUWALIA: There should be a model so that rehabilitation 

centres can be constructed throughout the country uniformly in every district. 

(Interruptions) 

† Transliterationof Urdu Script. 
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SHRI JAIRAM RAMESH: It took me two-and-a-half months to pursue it 

with the Ministry of Statistics & Programme Implementation. But now they are 

fully helpful. {Interruptions) 

MR. DEPUTY CHAIRMAN: I think, we will have a discussion this in a 

separate meeting with Members. 

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI ARJUN 

SINGH): It is seldom, Sir, that the focus in this august House rests on these 

blossoms in the dust. Actually, I would not have been here today if I had gone 

strictly by the Business Rules of the Government, because this act, under the 

Business Rules, falls under the charge of the Ministry of Social Justice and 

Empowerment. It is just accidentally that one Mr. Javed, who is a young 

person, a disabled person, an NGO, who has practically dedicated himself to 

this task, and I happen to know him and his family for a long time, his 

persistent request to me in this regard compelled me to talk to my colleague, 

Meiraji, and I asked my department also to get into the process of trying to 

address this problem. I can give figures. I do not know how far they are 

correct. But I have been told that the Sarv Shiksha Abhiyan has identified 

15.93 lakh children with disabilities, of whom, 10.77 lakhs have already been 

enrolled in schools at the beginning of the academic session of 2004. As I 

said, I cannot vouchsafe for these statistics. But I am absolutely certain that 

the Indian society and the Indian State is certainly competent, and certainly 

powerful enough to address the problems that deal with these children. At this 

moment, there is a very disjointed effort, which I will not call an effort at all, 

even though this Act, which legally recognises this disability, was passed 

many years ago. I would therefore, Sir, seek your permission to take up this 

matter with the hon. Prime Minister, and, I am sure that he, and his 

Government, will comeout with a comprehensive plan of action, with the 

required financial a backing in a State, where we talk of spending thousands 

of crores of rupees for this project and that project, I do not think it will be 

difficult to find that money also. Sir, since the Session is coming to an end, of 

course, in the first week of the next Session, with the help of many friends and 

colleagues, whom I can identify here and outside, we will try to bring this plan 

before this august House, an with the help of all the Members who will impart 

that sanction and that support which, I am sure, will take forward in this effort. 

Thank you, Sir. 
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SHRI SHANKAR ROY CHOUDHARY: May I make a request, Sir, to the 

hon. Minister? May I request him, may I urge him, through you, Sir, to kindly 

project, if possible, to the Government, the case of people who are suffering 

from Alzheimer's disease? 

 †�� ���ह  ��=J�� : 0
���
�� ��, �� �� ��� �ह��  4�ह�� हE� - �, ��"� �� �� �हC� 
'Cu6C��� हE�, �� 0RहP�� %��� ������!� %� ��!� �� �!�� ह, - �ह ह� �� 
� �� �हC� �;� 
2ह��� ह,, %� �Cc� 
� 2ह��� ह,, !���� �� �� 4�� �ह�� 4�हE�6� �� .� %� �(6�+ �� ��� ! , 
&�P�� ���� 
��  2!6-2!6 ���j� �� �� �(6�+ ह�, ��  �(���!� $� � �!� 4 !�Rm� �q4� ह�, 
.ह 400 ���!�� �� �(6� ह� ....(�

���)... 

 ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ ŚŲά ŀ¯  ŀΌ Ķˇ Ê Ńˇ  : śΝΒ  Łťŷŵźǽ Þ›Ό  śΝΒ œŠΎ ¢ ³ ڈ  ŗǼ  ι ¹ ŗ˘ ŗΈ ŔΌ ¢ ŚΌ Ĺυ ÑΎ  Ńˆ  ĶŪųˇ  śŻ·  ╒ Â ¢ ›Ό 
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 ›Ό ›Έ Ľźſ.....Ĺŵǿ ¢ ŀΈ......  
  

�� 2������� : 0RहP�� �ह ���� ह,- 

 †�� ���ह  ��=J�� :  %��� m���� (�+  ��� # �ह ह, , ��!ह !�� ....(�
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�� 2������� : 0RहP�� �(6�+ ��  ���� �  �ह ���� ह,- 

�� 1�?  ��I : ��"� �� �� �C� ���� ह, - 

MR. DEPUTY CHAIRMAN: The House is now adjourned to meet tomorrow 

at 11.00 a.m. 

The House then adjourned at two minutes past seven of the clock, till * eleven 

for the clock on Wednesday, the 22nd December, 2004. 

† Transliteration of Urdu Script. 
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